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In the Central Administrative Tribuanal,Jaigar Bench,
Jaipur
Date of orders17.5.19%4,

0,A,No,924/39

IRhaveer Prasald ard Apother ¢ Applicants,
Vs Y
Mion of Irdia apd others ¢ Respomlznts,

CORAM 3
THE HOI' BLE MR ,GCPAL KEIZHHA, JUDICIAL MEMBER

THE HON' PLE MR,O,F.2HARMA, ADMINISTRAT IVE MEMBER

For the 2pplicants s Mr ,R.M,Mathur
For the re¢ponients ¢ MNone present

FER. HOM' PLE MR,GOPAL IR ICHMA

Applicants Mahsveer Prazad anpd Maonna Lal

in this application under section 19 of the Adminis-
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trative Tribunals Act,19525,h3ve challenged the oral
temination order 32ted 26,12,286 2nd hive prayved far.
dAirection £ the recpondsnte o tilke them kaclk in

gervice with all consequential benef
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fu*th@r prayad for_regulariz2tion of their sesrvice,

N We have hezard the learnsd zcouns=l for the
Applicints, None is present for the regpondents,

However, W& have gone through the records incloding

the recly filed on bzhzlf of the respondents,
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. The applicants wersz engiged az Mazdnors
in ths Cateen Stores Department, Ministry of Daferce,

Coverrment o»f Inlia, Piru Linse,Jaipur on daily wags
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h2zis After their niAnes ware Spongored by ths
employment exchangs, Anplicint Mahavecr Pragad was
eng2ged on 13,11.85 2rd 3pplicant Munna Lal was
englgsd on 13.3.37. Subsesuzntly, responisnts stopped
taking any vorP from them since 26,12 .22, The acticon
nf the respondents iz chillanged 3z keing unre2zonible
and unjustifiable, Th: 2pplizénts have 2lso bhailt

thzir -3se on the wemifs th3at certdin other cizuil

rezpondents ignoring the Spplicants 2nd guch 3n 3cticon
af th: respondenta/alse besn 2332iled &n the ground

of Adiscrimination, The respondents have contested

L&

Ssrder dated 26,12,.08 was npeceszitited by

No 200107, ahe-Bet {(2)3E,.7.6.98 of ths Governmant of
India, It i= further st3ted by
r@nzl for fillinﬂ up the vacaacisz in the post of

Mardoers was drdwr in 311 Cantesn Stores Departmerit
Dejpats incliding the Jaipur Depot. Mow, 38 per ths
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aoticns conveyed o Head Office,Bombay
wids lettzr datzd 19,%.,55, DO Ho 010322 . DDAZE of

17.12.52 by the Ministry of Defernoe convéyed to

Croup *DY staff working in this depiriment, ksmaxdingly,
th2 senicrity list of empinslled candidates was
dravn ard agpointment ordzsrs for regularisation of

cervices ware 2lzo issued 25 per the eristing vac2noiss,
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The le2rred counsel for the 2ppl
contend=d that in cFéa vacanoizs Arise in future
the casze of the dapplizants for regulare appaintment
may 2150 he oonsidered 3z haz keerdone in th
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‘of perzonz senior to these 3pplicentz, We find

sukstance in thig pled of the lefined counsel for

Ee In view of the position stated 3bove,

the respondszrts 3re directed to consider the cAse

which w3y occur in fuktare, in 2ecordamce with the

pplic2tion iz dizpozed of 2ccordingly

C}ki}&u
( u*al ¥Viishra )
Judl . Member
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